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MR. DEPUTY-SPEAKER: Now, we will take up Item No.42, the Resolution moved by Shri C.K. Chandrappan.
The time allotted was four hours, and we have already taken three hours. The time left with us is only 59

minutes.
Now, I request Prof. Rasa Singh Rawat to continue. He is not present.
Shrimati C.S. Sujatha — Not present.

Shrimati Tejaswini Seeramesh — Not present.

SHRI K.S. RAO Mr. Deputy-Speaker, Sir, I am very happy to support the Resolution introduced by Shri C.K.
Chandrappan. Basically he is from Kerala. Obviously, unlike many in other parts of the country, he is more in
support of providing reservation for women. Though I do not belong to Kerala, I very much appreciate this Bill
because it 1s coming in support of reservation for women from a male Member. It is not to gain any political
advantage but by conviction, I am of the opinion that we must provide reservation for women as was suggested
by him.

The reason 1s that in the initial days, the role of men 1s defined as that they are meant for earning
livelihood for the family. This is because in those days there was no science and technology. Only physical
strength was the criteria. Physical strength was required in those days to go to forest, hunt animals, get food and
all that. Similarly physical strength is required to secure the family by fighting with the enemies and all that.
Naturally, over a period of time it has become a man-oriented society. Many others have taken advantage and
given shape to woman that she is only meant for procreation and to look after the needs of the house only.
Certainly, she should not come out of the house and should not be on par with men. This opinion went on for
thousands of years. It has gone into the blood of the people, society and all that. A common impression
has set in the society that men are meant for all these external works and women are meant for being in the
house only[m27]. They are only meant to look after the children, rear the children, and for cooking and doing
domestic works. As time passed, and with the improvement in communication, science and technology, there is

a lot of change. In my grandfather’s time, no woman used to come out of the house. Woman also never used to
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feel that it 1s bad. The society also never used to feel that it is bad. Now, an awakening and awareness has come.
Communication has gone up. The thoughts of women have changed. Women in those days were not educated.
Even a few rich and well-placed families did not allow their girl children to go out, and learn. The teachers used
to come to their houses and teach them. That means, they were prevented from going out of the houses.
Gradually, changes have occurred. Now, the society has felt the need to educate the women also. They have

permitted them.

Now, it 1s an accepted fact that if women were to be educated in the houses, the children would have an
advantage for having better education, better understanding in the society, and the family will come up very well
in the society. So, to an extent, it has been accepted. Now, almost the situation has come that both girls and boys
are equal in numbers in the schools, and to our surprise, the performance of girls has found to be much superior
than boys in education. In many occasions, it may be because of their concentration in education, and their
discipline or determination to prove that they are more capable than men. All these have led to prove their
capacity. That means, it has been proved that given an opportunity, a woman can perform much better than a
man in any field of life, including fighting. By body constitution, any one of us is prone to think that it is made
in a way that the women are weak in their physiques, and the men are more strong and confident. It may be so.
With today’s improvement in science and technology — hon. Minister is also sitting here — it is not fighting with
hands but fighting with weapons. Women have also demonstrated their strength, and have proved that they are
much superiors to men, They also learn ‘Karate’. Today, you cannot distinguish, and say that woman is a weaker
sex. She is on par with man.

The other thing is that whether it is technology, strength or any other field, they are proving their
superiority. Now, what is lacking is their presence in Legislature and Parliament. We have made reservation for
SCs and STs in the Constitution. Our Constitution makers had realized that keeping in view the backwardness -
economical, educational and social — reservations are given to SCs and STs, otherwise they could not compete in
open competitions. There must be an opportunity given to them at least for some years so that they will also get
their strength, confidence, and everything to compete with the advanced communities. They are given the

opportunity.

Now, it is the turn of the women. You cannot say that without giving an opportunity to a woman to come
into the Legislature freely, and make her popular in the society to win an election, overnight if you bring her into
an election she may be able to win election. It is because she has not become popular in the society. Already
enough men are there who are very popular. If the contest were between men and women - not in every place -
men will take advantage. Naturally, we have to make some reservations by following the same philosophy as we
have done for SCs, STs, and for others at least for some years. I do not say that reservation must be for ever, but
we must provide her an opportunity to acquire skill, competence, knowledge, courage, conviction, etc. so that
she is no less compared to man; even in political life, making legislation, execution, implementation, and
judiciary, she must be given opportunities[t28].

On [e29]the same analogy as what we have given to the depressed classes, we should give reservation to

women as well.
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Today, women belong to the oppressed classes in the society. The country got Independence in 1947 but
not our women. Women have to get independence. Every party says that it is in favour of 33 per cent reservation

for women but when

it comes to brass-tacks nothing is coming out. It is becoming a shame. Whom do the women have to believe?

Which party do they have to believe? When 1t comes to passing the legislation, everybody drags out.

I am of the opinion that there could be a consensus. The discussions could be held outside the Legislature
as to the manner in which it could be done. All of them could come to a common understanding over the manner
in which we could give them reservation. If there is disagreement between the parties over providing 33 per cent
reservation, let them start with some smaller percentage. Today, we have got about eight to ten per cent women
in the Legislatures. So, let them start with 20 per cent or 25 per cent and later move to 33 per cent and then to 50
per cent. Women comprise about 50 per cent of the population and they cannot be deprived of seats. It is not our
exclusive privilege to deprive them and have seats in Legislatures. I want people like Shri Kapil Sibal, who is an
eminent lawyer, to think and come out with alternative methods to bring out a legislation or to bring about an
understanding among the various parties so that we could make a beginning instead of prolonging giving
reservation forever.

Today, if we are talking of providing reservation for women, the credit goes to Shri Rajiv Gandhi. A
young man of 40 years, when he became the Prime Minister, Shri Rajiv Gandhi was always thinking of bringing
the youth into the Legislatures in larger numbers. Similarly, he wanted to bring women also to the Legislatures
in larger numbers. The encouragement he gave to youth and women is unforgettable. During his tenure, the
amendment to the Constitution was taken up whereby women were given 33 per cent reservation in panchayats
and municipalities. So, a beginning has been made and it has to be followed now.

Today, Shrimati Sonia Gandhi, the Leader of the UPA 1s very particular that legislation must be passed
during the tenure of this Lok Sabha for providing reservation for women in our Legislatures. She wants that all
the parties, with a broader mind and with some understanding of the changing scenario, must come together and
find a way to pass this legislation without thinking that there would be reservation for ever. This is just a
beginning. We would give reservation now and later, we could do away with it when they are empowered to

come on par with men in the Legislatures.

#f dgeid WX SurEE Heled, HFGY W A gwwd off gV UK fAgue W gF | =@El B W@ 8| Afgensi & et &
uer # BAR Rrader ot A 81 wg e @1 A1 gee € Anfey i &R O1IE Sd! WA e aifey| san urét @1 de © fh
IRervT f&ar WY, <ifh foh dve 9 3MRetvl <A1 aTfevy|
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SUTE WEred, { S Werd W qd arg {6 gaeiy o WeR # Afgdslt &1 dre 9w iR faur el #
SREVT <7 1 DI gt @ A, «ifbd Famsil qun As-ifdd gl 4 thdd 9 89 & HRU g4 gd w0 | faar o wer| J49 dl
& e & 5 Afgenslt @ e wwr iR fum Wl § 33 ufyera omerr famr WQ| AE SIRerv gATd &= & dEd &l &
Y| S W AT UT Ioifde g9 €, 9 SuHI-auHl urdl & wremw 9§ e o 9nflear @S d & 9 4 33 ufve
#fge SHGIRl & fede A Syl gema amareT =1 ft 71 germa fan o f& st fore  Rram Sefiear € 979 9 33 ufoem
wfgenail @1 s g SEEEECA[MSOffice30]1 &7 ¥ S0t ver & & iifs o fbil SRt @1 drRicdl sresr &
T &, Afh  gulvgas a8 Wie dfgen & fog g8, a1 R @18 drddal Sexewd ot uelt an fosft Reder &1 @st wvl
s U o A B § 6 R @t b o w81 €, 99 9o 9w TEl Bl U0 By Sarevl R e, dsreRaie,
TR wiferdt, TR uRiE 3R e demrad anfe # s & Mod €1 89N I8 3R BIs #fgen wufa a9 St ® a9 i SHB
gfe & S HRAT g1 AfAl B e Bl AAAR Fal (HeAdl| A9 H By 3T AfgAd 2l 8, oy sfoxr off off, |
Trrg off 3R Werrg # Jomer TR off| arft oft TR U &3 o= wfgen drwal €1 AfFT R S &3 @t Wi i & forg
&, O SHT I @ B o g

A 9Tl WT8d Sy Sff 7 A8 HEl A7 iR TIEIY WRaR & WHa 80 1ot a8 fiar vt oft| qrar ame 9gd
TS IS GARS &, Sl TSferiell § Wl $o IMAT @1 Aeg B & iR ST® A1l D! Ut €A1 a5 W Bl Bl 8| ;A
of |rEr a8 B TsfRiel ¥ gAa @ fy WS SRl ared 8, ofh S@ & Afeasit & forg smeféa &t arm, a1 S ara
GH B W g BRIl el 6 9w qei Redem 7€ € wfifore e =i & =Ryl sw wHy urdl @t @ W b
AT 18 Po AT B Far HA &, onfard i F forg w1 HA § A gABR o1 Aehell 8, «Afh g8 I forg Rorde
T E|

T T YUY THR D A & Fer a1 5 R ardh afzenstt @1 33 wfoea smeeor & & e 8, ofd gema
&3 ¥ E| oMU g & Bred} wifeal @1 & A o g urdt g¥ <@ # |t i o aedh 8 @ S 33 wfoera afgend
Bl g w9g Rad & 12 wivg g o @ 2 afdard € S agd sreer v o @ § Ga-T-urar R RedeE 8 ...
(@aar) 1 WR § SR A AT BN B arag W AR AT 9Tell WIEd 1N e [ gAd! aifte He g al
siferifemett afeesll @ W Iud ag Wi §l oft g9 Tgl HWerTferet &1 it g gon, SwH 33 wferd afeen smReror @
HIeT aR1ER X1 g Fored vaeht, vardt ofR SNdRft waeh Rerdrer ol R ik diondt @1 Todes 21 g7 9 Al @St @
- Q1 Rrad 1 & G ¥ ok & fondt Bt ww A1 T 7 g o TE

# e dredr § o g4 A wfck o1 wHE B €1 ARy, dftd U B € g aifey b fadt oft gema e
W e ARMER DR < Sl efor qifiédl wR BT =gyl 9 fly drerddt Al =gy & ey Rt el & gAEe de,
I 33 wfererd Afcreli B @er S| §9 ARe DI BT A1 @iy d1fh SuH qdl Afrs d1 @ el (@EuE) S
AfEFATY 371281 B BT &, I 99 DM IR WAl (FauE) €S i1 S R 3 gem w3 gL (@@uE) v ek
srrg ol 8 Ahar 21, (FaUr)

MR. DEPUTY-SPEAKER: Shri Chandrakant Khaire, please address to the Chair and not to anybody else.

... (Interruptions[R31))

#ft dgepia WY : ot off oo qu A wfeen qrerE €1 T 3 aRfa e § § gaeR g € 7 Jgf o e @ afh 3 R
A B B & 2| A e e gE IR e 81 g ave el ArEdt SR et &t off o qrerEa off | § qon
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Tredl g f &= 3 wfgerd am T8 a) @ € 2 AW e € P e nfédl & SR 33 URT IIRYU &1 wel a1l S 3R
I w1 ¥ fad o fRar S| Sutenet #Eled, A% 3R WY el 7 O A9 g, I9 §9 I8 war gl

SHRIMATI C.S. SUJATHA Thank you Mr. Deputy-Speaker. I am participating in this discussion with pain and
disappointment. Even after prolonged, protracted and marathon discussions, the issue again stands at square one.
Really speaking, it 1s a matter of shame. Sir, the women of this country are not asking for any special favour. It is

their legitimate and democratic right that they are demanding.

A collective wisdom of our nationhood utterly failed in arriving at a consensus and firm decision by
virtue of national legislation in this regard till date. Voluminous explanations are being extended by various
parties from their own perspectives day by day. The reality is that it is a genuine and legitimate right and
privilege which has to be made available to the women of this country who constitute 50 per cent or more of the
population. Hence, I am proud of my Party, CPI(M), which from the initial stage onwards and consistently stood
and fought for this fundamental requirement of our body politic along with other Left Parties. Still, our desire is
to get the original Bill passed. The enactment providing 33 per cent reservation within the existing number is the

ideal thing. In the Legislative Assemblies also, the same can be extended within the existing number.

There are arguments that women cannot handle the responsibilities of administration and legislation. But
our experience clearly shows that today’s women in the country are quite able to handle any job with efficiency.
In the political sphere also they have a proven record. Our experiment of providing 33 per cent reservation for
women in the Panchayati Raj institutions turned out to be positive. Women could prove that they are not behind
their male counterparts in such matters. A majority of the Panchayati Raj institutions with women at the helm of

affairs, are working effectively.

In Kerala the percentage of women in Panchayat Raj institutions is more than 33 per cent. Their role in
providing leadership in the developmental projects in the villages are worth mentioning. Women in this field are
found to be more effective and acceptable as they are more sensitive to issues related to the local people and the

poor.

[ myself worked in the capacity of President of District Panchayat of Alappuzha in Kerala for more than
eight years. I can proudly claim that no developmental work suffered in the district because of my gender. In
fact, my Panchayat was awarded the Best District Panchayat Award in the country considering the overall
performance. I cite this here to say that given an opportunity, we women can discharge any responsibility as
effectively as our male counterparts.

The debate on the issue of reservation for women is continuing since the emergence of the Bill in the
year 1996. It i1s almost a decade now that we could not reach a consensus on the 1ssue[krr32].
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This i1ssue has been subjected to endless discussions, without much purpose. Again, it is a matter that this
issue is being discussed in the male-dominated committees and maybe, that is the reason for this issue not
getting the needed seriousness. We must show the political will. The women were expecting the introduction of
the Bill in this very Session. It is quite disappointing that it has not happened. This, again, cannot go on like this.
We must fix a timeframe for passing of the Bill at least in the next Winter Session, in this year itself.

I request the Government to bring a legislation in this regard without any further delay.

sft ST yHTE Surene wElGy, # Al oTRevl & Adhed & |wdT W dam & oy w@eT gan g oiR ago awrer it arec
& fo5 wfemell @1 smeeror 33 wfoerd &1 wfee wfdem # S srygfaa SRl @1 e 8, S 33wl wfResit @1 sRen
B Fehdll & oifh fes ot 3fiR sreqdiwers wierd &1 afgdell & e & forg # aredr § &ard urdl arsdl 8 & o &
AR ITh] W STRETUT fom WY1 30 Hag # A S WEH W, 39 WHR A ARG ¢ ans 9w fagell W amm weAfa
T8l 99 U1 %@ 81 Uh warel 3R ot 3 o fh wow wwr # eiR e o # oft wfgenait &1 amer @9 @iyl s@ dew F A9
aferrd g € 5 ® 3w d A gat eyl 3 arR A e ww, rowa, g @ ok R oRie § @ e wara
M| ARHR & A I8 984 & 37689 Ja 2| 30 6dg 7 3% afded gama 2 5 e w1 3k w57 w1 fenax dad U
dr aWT 3 g dn faam | ek R uRig F s aw @ Sl @® <o A Al 9l & el @ SR T Udh
BOR &R & SIY| ST ORE & UAR U] H T SRIEY SITRRE] SR avTaR 8% & T § X G¥ B SHI Tar Ioal
gier oMyl T8l WX Sl W 37 W& B, 39 9ey H A% 3R ® & S #7a o widf a1 frerd € wwrgufae e aidl @
WG § W e By S| 98 3% e ¥ geaR fAar gl few urdl &1 fban 7d e @ € ok dlves wwr qan e @
& wewl @ W H T 799 o 8 g, R dle U €, S9a R 9 fhat Saet e Aifiee 89 @iy, S9H 33 1
Tierera \fgemsti @ forw S.C., B.C 997 3Icy¥ied &7 3(RETV &)l aiey, fhy SUH B 9awT T&8l el I8 ¥R_T 3MIa
AT ¥ YIa ® fF 59 axe ¥ 91e um | 81 a1 e |E 1 AW 81, 8 AW BT FATEE 81 [l gl e dana |
o] I darad A 1 59 ddu A # o Afdaia geid @ 8T g SRR Sl WHIEE 8 Wobdl ©, § Ag 6 WHR 3 W
f Mfivar gde far &

37 #, # g 39 Al SIREVT & Hhed BT AT Heal € 3R AU a1 A Bl €

1434 g9

#ft BT WS Sure "Eed, # A WD aEw gR A TR ARl IRV S R H S Adbed v fHA W B, 99 @R
&1 &9 U T8 d §, ARy By €| AfEenm aReror 2, gt AR fay @ @%[R33] fh fhw w9 A g, wed ugd
SHPBT WY I+ BT a1fey|  gferdl, reuierd! 3k fos &1 S arfier e =@1fey, S g & I8 amerT e weq
H SR S| SR YS9 H U ARl # AR B TREvT UeH A R € oifdh a8l orel At Ay e e | 6er el
g 9 & TEl IR U Bl ITD IR FM STD UG BRI 81 R < R eg F wf dag A Afensii & Rer @) aRen Tel
g faw <féor smwter # 10 wforera sieeror @f arawen &l
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- T8l ==t At ® 5 afkened @1 amernr o Sy, swe fow WS Ter < oY, weT @ @ qer & Sl
# e ATedl & b YA BB B BRAT Hiod 8 S| A IR v H Ry fune € wed § fgwel & 61 & 9
& WM gl R g8 WIS 9g1 @ S a1 sH oy IoRd W §gd g91 A Us, 9ed H WIS qer usit 3R gwe fog
dre-BI8 Sl TS| ¥l A8 IR WA aHr H WS 91 Sl @ o1 981 Qg audll 39 e 9HM fAdehdl Bl Sd gy, 33
TRIeId JMRETT &1 TR S Adhed U fHAT wAT B, 97 ova gl wft wifdal & faw 10 uftrera ammeror Y araRen R & Mg
o el miféat wads W W STUT-STUe STREATT AT BN IR IwH At gferdl, B Al &R srersiEr®d - Wt & o wraem
e <mg |

MR. DEPUTY-SPEAKER: Shri Bikram Keshari Deo. Mr. Deo, please be very brief.

SHRI BIKRAM KESHARI DEO Thank you, Mr. Deputy-Speaker, Sir. This Resolution, which has been moved
by Shri C. K. Chandrappan, is a welcome measure. It is a debatable issue.

Today, the population in our country really constitutes nearly 50 per cent of women. If we study the
economic indicators for the upliftment of women and for the empowerment of women, then it is quite alarming
and quite shocking. Let us take the example of literacy. The illiteracy rate is the highest among women in our
country. The health hazards that they have to face are great in number. The infant mortality rate is the highest in
the country 1n Orissa and in the world India 1s one of the highest.

As regards violation of women’s rights, it is too much in the country. Yesterday, a Bill was also passed
with regard to this 1ssue, namely, Protection of Women from Domestic Violence. ... (Interruptions)

MR. DEPUTY-SPEAKER: Please do not disturb the hon. Member. Please keep quiet in the House.

SHRI BIKRAM KESHARI DEO : If we take all these human problems, which are usually relevant to women
folks, then it is high time that we started thinking about having more women representation in this august House
and in the respective Assemblies. This would allow them to express their problems in a better way, and it could

solve the problems to a certain extent. Therefore, it is a welcome measure.

I remember that in my State of Orissa, the late Shri Biju Patnaik -- during his time -- initiated

3™ Amendment. He, for the

empowerment of women in the Panchayati Raj system as per the guidelines in the 7
first time, gave women reservation in the three-tier Panchayati Raj system, and it has given results. Today, our
non-Congress Government -- which is functioning in Orissa -- has started ‘Mission Shakti’. A lot of women

welfare programmes are going on, and others are on the anvil.

But if you closely scrutinise the Standing Committees’ Reports, the Estimates Committee’s Reports, etc.,
then you will find that the achievements in the women welfare schemes are abysmal or very low. Therefore,
women should come to the august House to fight for their rights. It would allow them to express their feelings,
and do some justice to themselves[ak34].
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As you know, everybody is saying that women are being given all facilities for education. But I am sorry

to state that in my district, Kalahandi -- I have written three or four letters and I do not know whether the hon.

Minister of Social Justice Empowerment i1s aware of it -- funds from Balika Samriddi Yojana, which 1s a small

amount of stipend which is given to encourage girl education, have not reached for the last two years. As the
Minister is sitting here, [ hope she will take note of it.

THE MINISTER OF SOCIAL JUSTICE & EMPOWERMENT (SHRIMATI MEIRA KUMAR): I would
like to inform the hon. Member that it actually comes under the HRD Ministry.

SHRI BIKRAM KESHARI DEO : I know that it comes under HRD Ministry. Since you are her Cabinet
Colleague and you are a woman, kindly convey the sentiments of the House, the sentiments of myself and the

sentiments of the people of my district.

Mr. Deputy-Speaker, Sir, if you see, today ICDS programmes are not all being implemented properly.
Posts are lying vacant. Those women who are serving for an honorarium, I must give credit to them that in far-
flung areas and in tribal pockets, they are giving honorary service for the betterment of the children of the
country. If 1/3 reservation in Parliament and Assemblies could be made for them, it will be good, but it should
be done in a phased manner. It is because when we introduced women’s reservation in Orissa, during that time, 1t
was seen that in the first year there were some difficulties. Things started improving afterwards. You will be
surprised to see that in Kalahandi district, which is under the KBK programme, where the Mission Plan 1s being
implemented, where self-help groups have been created, they are all successful today. I am hundred per cent sure
that when a country could be led by Mrs. Gandhi, who was a woman and who led the country to the best of her
capability, when there were ladies like Rani Laxmi Bai of Jhansi, who could revolt against the East India
Company, and Rani Durgavati, who led the rebellion throughout the country, why can women not lead this

country or why can women not lead from the front?

Mr. Chandrappan will understand that some of the countries in the world, which have given reservations,
have done it in a phased manner. So, let us start with a modest beginning of 10 per cent reservation. As the
Election Commission said, thirty-three per cent reservation should be given by the parties concerned. Charity
should begin from home instead of doing it just for meeting political ends. You want to politicise Women’s
Reservation Bill. Do not try to politicise. Let us elicit public opinion. Please send it to elicit the opinion of the
public in the country, the opinion of the voters and the opinion of the masses of this country. Let us see what sort
of opinion comes from other places. ... (Interruptions)

MR. DEPUTY-SPEAKER: If anybody speaks without my permission, that should not be recorded. Mr. Sunil
Khan’s remarks should not be recorded.

(Interruptions) ... *

SHRI BIKRAM KESHARI DEO : I say that charity begins at home. I think, the Election Commission has
rightly thought that if we want to give reservations from our heart, and if we want women to come forward, we
should include it in our political manifestoes, and while we are distributing tickets, we should give preference to
women to fight the elections.
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My view is that it should be done in a phased manner and it should not be done abruptly. We should see

that best women get elected to this House.

* Not Recorded

SHRIMATI D. PURANDESWARI Thank you, Sir. I am sorry I was not there when you called me earlier. |
apologise once again.

[ thank you for giving me this opportunity to voice myself here today on a subject which is very near and
dear to us, especially women. I would also like to voice my appreciation to the sensitivity displayed by Shri
Chandrappanji in bringing the Resolution into the House today. Since it has been debated for quite some time, I
would definitely like to appreciate him.

I would not want to delve into the technicalities, merits and demerits of the Bill because the Bill has not
yet been tabled in its actual form. I would just restrict myself to the Resolution, that is, that the Central
Government should bring forward a suitable legislation to reserve at least one third of the seats for women in all
the State legislatures and both Houses of Parliament. So, I would just like to speak about the necessity why we
need to introduce a Bill in the House today. I would also like to make it very clear initially that I intend to take
part in this discussion not as a reaction to the male chauvinism that has been displayed or has been
predominantly dominating our present social structure. I would like to draw focussed attention to the gender
discrimination which our Indian women have been subjected to.

Widespread discrimination against women has been very inherent. It has been structural and it has been
reflected in the persistent under-representation of women in our Parliament, Legislative Assemblies and even in
high profile workplaces. But, if you go back to our traditions, traditionally and culturally our Indian religion and
philosophy has always assigned women a high place of honour and divinity.

It was always the Mother Divine whom we prayed to; Goddess Laxmi whom we prayed to when we
needed wealth; Goddess Saraswati whom we turned to when we needed to be blessed with knowledge; and
Goddess Kali whom we always tried to appease when we wanted to be blessed with valour. Similarly, nature
also, which gave us in plenty and in bountiful, is always called mother nature and not father nature. The child
also learnt his first communication skills in his mother language and not father language. So, this is the
importance that the woman was always given.

Even when we go back and look into our ancient scriptures, it was always a matriarchal form of society
that existed in the country. In some parts of our country, they continue with the matriarchal form of society in the

present day also. In our ancient scriptures, women have always been assigned high places of pride and honour.
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For example, Kunti, Maitrey1, Gargi, Savitri, Sita, etc., have all been assigned a very high place of honour and
dignity. So, it goes beyond all pale of doubt that women would have always been revered and worshipped all

along 1n our history.

Even if we look at our modern day religious leaders like Ramakrishna Paramahansa, or Swami
Vivekananda for that matter; our leaders like Mahatma Gandhi; or even men of worth like Bharati, Rabindranath
Tagore; or even social reformers like Raja Rammohan Roy, Ishwar Chandra Vidyasagar; they have all sung the
saga of motherly qualities of divinity and love in women. So, it goes beyond all doubt that women were always
honoured, they were always worshipped, and I hope they would be continued to be honoured in the present day
also.

However, the present day situation has undergone a great metamorphism and there is a sea change in the
position of our women today. During the days of Independence we all know that men and women have fought
shoulder to shoulder, as Shri Chandrappan had rightly said the other day in his initial speech. Men and women
have fought shoulder to shoulder and this political emancipation was expected to usher in many reforms on the
social front also. But, unfortunately, our social reforms have fallen short of expectations. There is a large gap
between concept and reality today, and while women have been relegated to positions that are very very inferior,

they have been subjected to subordination also.

The Economic Survey, which is the latest and authentic official version of women’s position in our

modern day society, says:

“As per the 2001 census, women constituted 48 per cent of the total population of the country.
Women suffer many disadvantages as compared to men in the areas of education, labour
participation, wages and earning. ”

This is in spite of us having a Constitution which is the supreme law of the land, which prohibits gender
discrimination and has also specified measures wherein women should be socially and economically
empowered[ KMR35].

Sir, the provisions of Articles 14, 15, 16(2), 21, 23, 39(a), 39(d) and 39(e) all uniformly speak of equal
treatment that should be meted out to both men and women. It also makes the message very loud and clear that
the States should provide measures wherein both the sexes, men and women, should have equal access to the
finer graces of human civilization. Despite these statutory measures being in place, despite umpteen judicial
interventions, the ground realities are absolutely and totally different. They are not what we want them to be.
They are totally different.

A study conducted by an international organisation has revealed that women contribute 50 per cent of the
adult population and contribute about one-third to the total labour force; They work for two-thirds of the total
number of working hours. They receive one-tenth of the world income and yet they possess less than one per
cent of the world property. Each one of us should clearly understand that the reservation that is going to be

given to women today is not a charity but a recognition of their contribution to the economy and the social
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development. Pessimists believe that within the patriarchal gender relations which confine and constrain a
woman, a woman will end up becoming a puppet in the political interest and the power play of a man. They
further feel that by giving reservation to women, it would widen fissures which exist in already fragmented
society. But, Sir, we need to understand that by ensuring women direct access to political power, she would be
given a status in society, which would change her position in the society. By gaining the status in society, by

accessing decision making status, the position of women in the house would also be changed for the better.

When the 73" Constitution amendment has come in, there was a lot of debate and speculation and there

were apprehensions but the 73 and 74" amendments have brought in a definite impact on the participation of
women in Panchayati Raj institutions and local bodies in terms of absolute numbers. In some places, where
these women had contested the Panchayati Raj institutions and local bodies, they have even exceeded 33 per
cent which they were required to get. So women in spite of coming out, they could be able to ably handle both
their professional and home fronts very well.

When we look at the rural areas, it is the family and the social norms, lack of education and their
dedication to the household chores and their commitment to the household chores that has actually prevented
these women from coming out. By giving them an opportunity like this, we are giving them a chance to come
out, to prove themselves. Not only that we are also throwing young generation into the political mainstream,
which has always been the stronghold of men and a few influential women.

Even in electoral terms, when we look at the total number of women who had contested elections since
1984, 32.43 per cent women who have won come from recognised parties. When we look at men, their track
record has only been 26.50 per cent. This means, voters do not discriminate against women. It 1s the people
who have to give them the seats, who are actually discriminating against women. Therefore gender-based
discrimination 1s very regrettable and it also excludes the entire unpacked gene pool from coming into the

mainstream. I hope, each one of us understand that.

Women in India have been able to break the gender-based barrier in many professions. Women have
opened the doors to top executive jobs, entered civil services. They are into police service, into journalism and
so many other areas which were earlier considered bastions of men. Therefore, women must not and should not
be kept away from politics today. Today, even after 50 years of our Constitution have recognised that the
equality of women, participation in politics on an equal footing with men seems a very distant dream.
Therefore, not only critics but we, women, feel that 33 per cent reservation for women must be made mandatory
and must be brought into the House for us to come into the House. I once again thank you, Sir.

MR. DEPUTY-SPEAKER: Now, Shri Brahmananda Panda.

sft U RM (FoxT8) : 371 Refeqer H & o1 <8 UaRIcs Hal?

IUTY HEIGT ¢ YD Roileged i |

SHRI BRAHMANANDA PANDA Sir, I may kindly be permitted to speak from this place. Thank you.
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Hon. Deputy-speaker, Sir, I extend my hearty thanks for giving me an opportunity to participate on the
discussion on the Resolution regarding Reservation of one third of seats for women in all the State Legislatures
and Parliament, moved by my hon. friend, Shri C.K. Chandrappan.

As we all are aware, all through, women have been given the highest honour in our civilisation. They
have become source of inspiration in our social life. Therefore, it is high time that they should come to the
political platform now. I rise to support this Resolution but with certain corrections in the Representation of
People Act.

14.56 hrs.

(Shri Balasaheb Vikhe Patil in the Chair)

I would like to remind you, Sir, that our great late lamented leader Biju Patnaik had always been giving
emphasis on the empowerment of women, as a result of which at panchayat level and also in the urban bodies,
women have been given the highest preferences.

Sir, here, let me say that my wife is also heading the Orissa State Women Commission. It is always to be
seen how women are efficient to carry the message of the people. That is most important. I would like to
remind you, Sir, that Mrs. Nandini Satpathy was our Chief Minister. She is a very dynamic lady. Her
contribution to the overall development of the State of Orissa has been very remarkable.

So, in any walk of life, if women actually exhibit their talent, there is no doubt that the people will
accept them, appreciate them. Now, it is to be examined that unless the Representation of People Act is
corrected or amended, whether this Resolution can come to play its real role. I would like to urge that the
political mileage or any such thing should not be the purpose, so far as this Resolution regarding empowerment

of women is concerned.

Once again, I would like to support this Bill and I would like to appeal that since the Constitution has
provided equal rights to the women, and women have been given equal privileges in all walks of life, it is high
time that they should be given preference, so far as the political platform is concerned.

With these few words, I conclude my speech. Thank you very much for giving me an opportunity to
speak on this occasion.

SHRIMATI P. SATHEEDEVI Mr. Chairman, Sir, [ am really glad to say a few words in support of the Private
Member’s Resolution on the Reservation of one third of seats for women in all the State Legislatures and
Parliament moved by our hon. Member, Shri C.K. Chandrappan.

Sir, we are discussing the issue of women’s reservation while we are almost going to complete the sixth

decade of our Independence. We are ruled by the Constitution in which the principle of gender equality is
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enshrined in its preamble, Fundamental Rights, Fundamental Duties and Directive Principles within the
framework of a democratic polity laws. Development policies, plans and programmes have been aimed at

women’s advancement in different spheres.

Sir, every hon. Member, who has spoken here, admits that there exists a wide gap between the enunciated
goals in the Constitution and the ground reality of the status of women in India[k36].

15.00 hrs.[pkp37)

Women’s equality in power sharing and active participation in decision-making, including political
decision-making at all levels and in all processes, should be ensured. For the achievement of this goal,

empowerment of women is essential.

Now, Sir, when we are in the 59" year of Independence and in the 14" Lok Sabha, the percentage of
women representatives is only 8.34. What is the situation in various States? Between 2002-04, there have been
elections to 20 State Assemblies with a total number of 2432 seats. There were only 1525 women candidates.
Out of those 1525 women candidates, only 137 won in those elections. This 1s just 5.7 per cent.

Sir, the situation at the panchayat level is now becoming much better only because of the Constitutional

requirement of one-third reservation for women in panchayats. The 73™ and 74t Constitutional amendments in
1993 have brought about a definite impact on the participation of women in terms of absolute numbers in grass-
root democratic institutions - I mean the local bodies. Out of 475 Zila Parishads in the country, 158 are being
chaired by women. By ensuring women’s direct access to formal political power and resources for development,
women’s social position will automatically get transformed. By gaining status and decision-making power in
the community, their position within their houses will also change for the better. Moreover, our experience at the
panchayati-raj level brings out the fact that the women are less corrupt and more responsible in executing their
duties than men as they have not yet been very much contaminated by the prevailing feudal and political

culture.

Sir, the Bill introduced in the Parliament was referred to a Joint-Parliamentary Committee of the two
House. The Committee headed by Shrimati Geeta Mukherjee presented its Report on 9t December, 1996. The

Report presented by the Committee further strengthened the Bill. The Bills introduced in the 12t and 13™ Lok

Sabhas failed miserably as there was no consensus of opinion even among the ruling parties. Now also, we are

facing the same situation in the 141 Lok Sabha. Even now, the Election Commission, in an attempt to overcome
the deadlock, suggested in April 2000 that all the political parties should put up a minimum of one-third seats for
women. Now also, all the political parties are against the suggestion given by the Election Commission. What
will happen if these political parties follow the suggestion of the Election Commission? Every political party
will be giving them only those seats on which there is no chance for that political party to win. Naturally the
number of women representatives in the State Assemblies and the Parliament will continue to be the same given
the situation that is existing now. Several political parties have rejected the suggestion given by the Election

Commission by saying that other backward communities and the Scheduled Castes also should be given
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reservation. Then the Government tried to have a consensus among all the political parties by proposing double-
member constituencies, that is, reducing the reservation to 20 per cent and allowing a sub-quota for women from

backward classes and minority communities. There was no unanimity on this[pkp38].
MR. CHAIRMAN : Kindly sit for a minute and then, you can continue.

The time allotted for this Resolution 1s over. We have eight more Members to participate in this

discussion. If the House agrees, the time for discussing this Resolution may be extended by an hour.
SEVERAL HON. MEMBERS: Yes.
MR. CHAIRMAN: Okay. The time is extended by an hour.
Shrimati Satheedevi, you may continue and conclude soon.
SHRIMATI P. SATHEEDEVI : Yes. I am concluding my speech.

In the National Common Minimum Programme of the UPA Government, it was reiterated that the
Government would take the lead to introduce the legislation for one-third reservation for women in the Lok
Sabha and the State Legislatures. But the recent discussions that are going on in the last few days show that there
is no likelihood of having any consensus among the political parties, who are in support of the UPA
Government. This nation was born out of struggle in which women had played a prominent role and women
shouldered equally with men. But the Parliament has not reflected this historical background. Women have been
able to break the gender bias or barrier in many professions. Yet, their participation here still remains a dream.
So, providing constitutional guarantee, this Bill has to be introduced and passed in the Winter Session of
Parliament. It should be passed unanimously with all the political parties that are supporting the UPA
Government, extending their support to this Bill, for which the Government has already given a promise to the
general public.

SHRIMATI TEJASWINI SEERAMESH Thank you very much for giving me the opportunity.

MR. CHAIRMAN: Kindly cooperate with the Chair by taking 3-5 minutes each. One should not take more than
five minutes. If one takes three minutes and concludes, then, this could be completed today itself. Every business
1S Important.

SHRIMATI TEJASWINI SEERAMESH : It is very unfortunate, but still we would like to respect the Chair.
MR. CHAIRMAN: Everything is important.

SHRIMATI TEJASWINI SEERAMESH : I am having my apprehension. With due respect, I would like to tell
you that whenever it comes to women’s matters, we do not even get time to speak. I would like to convey my

feelings here.
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MR. CHAIRMAN: The hon. Minister wants to say something.

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): The time has been extended twice
for this. That is why, we want to complete this subject by today.

MR. CHAIRMAN: Okay. You may continue now.

SHRIMATI TEJASWINI SEERAMESH : Thank you. I would like to appreciate our Comrade Chandrappan who
1s always supporting women’s causes. Of course, many Comrades in the Left Party do it. It is a great opportunity
to convince them and express our feelings. We need their support and rising above party lines, we need the

support of everybody, to pass this Bill in this House.

Look at the contribution made by women to this mankind and for nation building. You cannot value the
contribution of the mother. Mother is everything in the family; mother is the governor. Mother does governance;
mother handles finances. She knows how to deal with the subject; in the field of HRD, we can see her
contribution. I do not want to blame the men-folk for that, but it is the system.

We have done some mistakes; we have not educated our women and so, we are begging for our rights
today, even though we are representing 50 per cent of our population, even though we contribute to 50 per cent
of the labour force and even though we are not owning any property. It is our fault and that is why, I do not want
to beg in this House for our rights. We will take up this cause by educating our women, by organising social

movement further.

Humbly, I would like to tell this House that we are only 44 women Members who got elected to this
House. In spite of criminalisation of politics, in spite of the very huge expenses that are made by them, can any
honest woman fight the election? I am asking this question to everyone of my brothers present here. Can any
honest woman fight the election? There are talented women; there are good teachers; there are good nurses and
there are good doctors who want to enter politics, but it is not possible for them to do so in the present political

scenario. So, do not underestimate them.
MR. CHAIRMAN: You are one of the elected Members here! People have elected you!

SHRIMATI TEJASWINI SEERAMESH : There is a prejudice that women will not make it. We made it in our
houses; we organise the house properly. But we reached this level; do not forget it. We have that tradition. If
anybody asks what are we doing, we say that we do not do anything[R39].

Women work 24 hours a day. If a baby awakes in the midnight, mother feeds her. Does the father in
anyway show concern? If the baby is not well, the mother shows concern? Are you paying her for this? Do not
under-estimate the personality, the dignity of the women. She is aware of her right but she is not able to fight for
it. Unless she is economically, socially and educationally empowered, the Indian Woman will not make it to the
top.
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People are always humiliating women. I was hearing, a number of speeches being made in this House in
support of the Bill. Nobody dares to oppose it because everybody is aware that fifty per cent of the women will
not back them in the election. You still do not want to pass this Bill because you are afraid that once women
reach to the Parliament they will not leave the political power which men folk today are enjoying. I would like

to recall the contributions made by women in our nation building.

The political world scenario is, the IPU stressed the need for reservation of women in the Parliament.
The parliamentary nations have been raised from 26 to 176. Since last 50 years, the representation of women in
Parliament is not more than 11.6 per cent. It indicates that in the world parliamentary nations, the least women
representation is in India. In the Scandinavian countries like Norway, Argentina, Belgium, Brazil and Korea, the

women representation constitutes nearly 30 per cent whereas in India it is only 11.6 per cent.

Our great Leader Shrimati Indira Gandhi had ruled India for 18 years as the Prime Minister. How much
did she contribute? She took India to the world scenario by initiating NAM. The world today appreciates India.
Do not forget the contributions made by the iron lady, Shrimati Indira Gandhi. I would like to recall them in the
House because it is a great honour for all of us to remember her services. Today we are boosting ourselves as a
nuclear power. It is all due to her contribution to the scientific world. It was Shrimati Indira Gandhi who fought
all these wars. She took a bold decision. RSS had appreciated Madam Gandhi's boldness and determination. |
appreciate them because they had shown respect to the contributions made by her.

I would say that we could safeguard our national integrity under the leadership of a woman. Do not
under-estimate women. If given an opportunity, they can make it. You may look at the women Chief Ministers.
They may have political differences with the administration but compared to men they are more sincere because
they have humbleness. They know the real problems. They know what is poverty, hunger and illiteracy. 1
would request all of you to give women a chance. If 33 per cent reservation is denied to women, one day — I
may be here or not — history will tell you who was right and who was wrong. The future will show that they will
make it to 50 per cent reservation in the House. Humbly I would like to request everybody to cooperate with us
and respect the sentiments of the Indian women. It will be an honour to you only. She has been serving you all

these years as a mother, wife and daughter. Contrary to this, look at how women are being discriminated.

When Shrimati Sonia Gandhi was contesting from Bellary, Karnataka, immediately the BJP had put up
Sushma ji as its contestant from there. Anybody could have contested from that seat. Sushma ji is really a great
Leader. She could have won from any other seat but BJP wanted to create a jhagra between two women. It
wanted to defeat a woman by woman. I feel that even the women folk in the BJP, our sisters, would have
retaliated. Even in the Congress, we do not want any woman to be defeated. We want to see more women in

this House. We want to have more women in the ruling Party also.
MR. CHAIRMAN : We do respect ladies[R40].

SHRI SURAVARAM SUDHAKAR REDDY Sir, I stand to support this Resolution proposed by my hon.
colleague, Shri C.K. Chandrappan on the empowerment of women. Generally, it looks that most of the political

parties and the Members of Parliament are in favour of providing reservation up to 33 per cent in this highest
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decision and policy making body, the Parliament of India and also in the Legislatures. But there are a few
political parties which are not reconciled to this proposal. Unfortunately, they are creating the problem by saying
that 1t should be less than 10 per cent or it should be left to the political parties to decide about a certain
percentage of the reservation in allocating the seats in different constituencies. I think it is not correct. Why do
we need this reservation now? There are generally four types of discriminations that are going on in the world,
namely, race, religion, gender and in India, it is caste also. The gender discrimination is continuing for centuries
together and Manudharma Shastra legalised this discrimination against women in India. For centuries, this

patriarchal society undermined the role of the women in the society. They tried to suppress the women.

Even after six decades of Independence, unfortunately, we are seeing today that not even 10 per cent of
the women are able to come into Legislative Assemblies and Parliament. The percentage of the women is
something like 49.8 per cent. Naturally, the reservation should be 50 per cent but we are accepting 33 per cent
reservation because Beijing Declaration on the International Women Conference had come to the understanding
that at least one-third reservation for women should be there in decision making and policy making bodies in

various countries. This is generally accepted throughout the world.

Now some people are raising an issue that the Panchayats, Zila Parishads, etc. are not decision making
bodies and that they are only decision implementing bodies. But with the experience of leadership which the
women had provided in Panchayats is really heartening. They are very successful in leading the Panchayats.
After this experience, there is no reason why there should be any protest or any doubt as to whether the women
can represent and lead.

I do not want to quote the role of the women in various fields but I would like to quote a few successful
political leaders of the world. They played a very important role whether it was Indira Gandhi as the Prime
Minister of India or Ms. Golda Meir as the head of the Israel or Mrs. Margaret Thatcher as the head of the
United Kingdom or Ms. Sirimavo Bandaranaike earlier and now Ms. Chandrika Kumartunge of Sri Lanka or
Ms. Eva Peron of Peru, etc. In their respective countries they took over the responsibility of the political
leadership in a situation when their countries were in turmoil and the political situation was challenging. They
led their respective countries very successfully. There are several examples even in Latin America. Megawati
Sukarnoputri of Indonesia led her country very successfully in the most turmoil situation[r41].

We have before us the example of Ms. Aung San Su Kyi of Myanmar who took over the leadership in
her country to fight against the military dictatorship there for restoration of democracy. When women all over
the world have proved their worth as leaders, be it at the lowest rung of the Panchayats, or at the highest level of
leading a country, why could there not be proper representation for them in the Parliament and in the legislative
bodies?

There has been a lot of debate going on about this and almost everybody, when we debate this 1ssue in
Parliament, agrees to providing for reservation of women in Parliament and in the legislative bodes. Several
discussions are taking place behind the curtains. The hon. Prime Minister 1s discussing this issue with the
political parties of the UPA on the one hand, and also with the partners of the NDA to arrive at a consensus on
passing the Bill for providing 33 per cent reservation to women in Parliament and the legislative bodies. It is a
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good thing. It has been one of the main promises made in the Common Minimum Programme of the UPA. But |
would like to ask one thing to the leaders of the UPA as to why they are insisting on having a consensus of all
political parties on this issue. The Parliament passes several Resolutions, and takes several decisions in spite of
opposition from political parties. No doubt, this is an important issue. It is good if we can arrive at a consensus
on this. But if we do not get the consensus of all parties, then we should at least have the courage to translate this

Bill into Act as early as possible.

Sir, I believe, it is already too late. This House should take up this historic Bill. This House has already
passed historic Bills like the Right to Information Bill, National Rural Employment Guarantee Bill during this
Fourteenth Lok Sabha. This Lok Sabha should have the honour to take this decision about passing this Bill that

seeks to provide for 33 per cent reservation to women in the Parliament and in the legislative bodies.

sfiecht aftem fig weiew, # smuer gw=ae it § & wfger woahiaxw vd faafier @ s7a qfer W oo fer awga
F B forg amos g3 Avar

HdyaH g9 Heeadqul fara # oo fraR wgd BRA Ud 3w YeH G & fAU e 9gd-agd MR Uhe Bl g
TST AT SREVT & FUR dgd A1 AR 7 3R g1 Wil 7 30+ faar | g5 geft @ 6 30 w g9 Y a7 faur @
B BT Y HIbT foAT] 3y S 8 6 WRA 100 BRI$ Bl 7T aTell <9 & 3R g9 50 Hiwd Al oigi <gdt € o g
=Med © 5 AfReel & W ST & WrieR W &3 H § | W 9 89 30D AES IoM BT U IR © al 89 o B
fop Afgcsil @ sma @R IE WM 21 IH gols IR D U B B, WHR B AR wferapic & A A I A@a B
o &1 et ficl| sud fiy &9 susT MR ybe avd &l

afe &9 30 UTEE 3R W TS TOR STal, O 89 S@ fh g9RT Iiid 9gd e W@ Bl WAy, guR, A Infe
ol ot # wigensll @1 @M ufafcd vd gordia el i, e, ferll sfgen, wodt sy, I aefiars vd O oe®
FETER Afasil ¥ WRA &1 SN W1 7Sl 8, fe ot & are w # Ren, ey, s afver # afged fesdt TS

TS # WRA H g7 drell AR & aR H PO Sl argi| T8 W gH M 8 fF wRa & dfer # gwaraer g
Ay Frdes Rigrdl § wfensil & e & afeR S0 g i &4 § afkemsit & =ilEExE BEEEO cEEIE BEECEO
ME<C c&* [i42]

TRIGY, WRHR g1 ARl & S&M & M JITHl & Fravje R G1a 3 Afeed fAosdt 78 w=ifs wra il
&1 QY & 3R 70 Ufyed Imardl war # gud ¥ WAl 7 Afgensi @ e, wWrex vd oy gRenst & s F Sat Rufy #
SRS IR T8l 81 & SR AR $I foar qedt 1 R 33 oRliew # wivd, I50 WaHNi, TAohei, wfgen
SRTTESIE, MG SR, sraamdaie vd faemst d REr-fwe &= af 1996 # WeR 7 Afgan FerRiiao ot
R T @1 v g IR )

HEIGY, ARl FIGRNGRU &) Uy Ny B i off Seeg W Y, S 9l Wl ) adl el afdhw @ |
Hfgarall B Tl &1 AfAGR ¥ vd Forg o @t g wdEar <1 enfia g R wigde ey, ufeis daed, dfvrafes,
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MR. CHAIRMAN : Kindly conclude or if you have more points to mention, then you may kindly lay them on
the Table of the House.
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Ud g8 < T8l 95 A& A B <q & & forg, s=ifa & ferg afeensll 7 aga sdeqeH e 1 98 S
g1 # g9 ard @I Aar § b afgen & w0 A <@t §, Wi 8 989 8 -1 BEl WY, SU WaH Ahol W UK DI BT B
frar| # qarn @rear § 6 foa 7-8 Ardl d& g9 el 7 Ua Afgen &1 A9 yer farl # g gewr & amar g asf @&
e HE Al e @ @ E S wia A AfRen g1 urdl 39 A B AEd @ B afFensi B om gen &1 wHE 3w
o =Ry, of # S Afeanslt B e ff e sefiq SR arean g S Tial 7 et 8, e wres areft €1 dre we S,
I e ¥ wew aF A ok fiedt ok firedt @i arelt @t 98, et & @1 Wue # A9 & w1 Bl ag sfera
Afger off ik wow # f T A wodl R B g <u B A 91 dArd § S| 98 gER 91 B R 8 ST Wb e
AT B aTed €, Rrat snard 98 wiera 21 dees wew, deyucs grsed, dRfl, s ok AgARE onfg, |ay vw
WA Pel ¢ fob g9 Afgars @ e & fkg # 8 21 R &1 SR § 3R 9% 99 R 2 @ 87?

R ® Jol g1 15(4) A TSl ARGV 1 AGUR Y I fHAT AT AT| IEH We FU A vl gEl R SNERA
foran gom & fhR @l @1 a1 # i 7€ o %@ 21 S Wi iR daftre wu d e a1 € IT@! AN 9@ &l AR
e =nfau| @ sRur 2 6 oSt agd A & dad A9 BR @ T 9 IS B, AZAIRE 3R d%as Sifd @1 ard
FHA, AfPT TG ITPI S T B 1T AR T, BGR ST B AW AWM 7, A T ADA BN HMH HA - FT @ T 2 A
HI? AT Pel A1 § [ I S S AfgAr AREVr B R 5w AR T8 21 F T g R He arean g & o
33 gfererd Rerders =78, 50 wfvea @i, oife @a-afeem § am $ areft Afearsil, 9-G7 G- qg@x g
B dATell A3l &1 w1 BT 3y fhaw ufderd e dad @ @Rl B dlld GHT § WO BT B PR I8 8| SR SADT SUEl
DI TS, IAD! FHAN B BT B fohar T, @ &1 &H TS € 5 FaD! FAHH W0 A TSR <F B ard H | gafag # [
de AT ATEdT g fh IR T WA # REvr 1 UIag™ SR g, dl MUB! I T dArl & i i e I o9 o 4%
a$ €, oAt cé[R43] iR N srcqvieeas €, S aff & ol g anT €, Sff 99 & dpdad € R T ) 9 % | §
3R M o @™ & v a1 aad @t AL FE & - SAD! AT BIE FSl URET,  SAd1 ufafifded d9 &1 grRm? S
UH3IRRTTS &, T ug ford &nT € & S9ab /e | I9p1 ufafifdea 8 urim?

3 H S ARSI & Argrell I a=gare o1 g e REl & S & oy, el & sem & o,
TN T D IAE D [l dSl8 s & S [HAT| ST IR AHIAE =M & QRT3 8, ITHT 9UA1 Al T4 § AHR 8l
@ &l ugel il gawe off, IUD dEd oid 9l H ao-as ARl @ qie-aed MM dRd A AT HRrSuf- IRaufy ST FRdl |
BN O B3 U0 AT 8, o fUss ot & € g quw 7 +ff 781 dran o & g6 ol a9 A R, R UG oAl Ga 8
it AT IS AGd B HAC Bl & uRom & fF e gy e drel F1 921 W WRA B FIH T GARIA H AR D! AT
B IS BT HH R & Bl

S STTE W a9-a9 A YASY AT B &, H 4B 0+ fAER B ard & HR W1 g dfwp 9 & 3= yrn H i
TRad @F &R Felt § &R 3o 9 SR fUeS a7 o1 91 W 39 1w Gl Sl simarsT So1 W B .. (@er)

[UIT H8IgT ¢ 3@ 31T FHI HRA|
#ft W puted Ared ;. H O 919 B W@l gl ... (2awE) Please permit me, Sir.
HHU HEIGd ¢ JAUP! dlekd gY B fiFe 8 T &1 99 @l urEd gl

..\ FTHTH)

20/35



11/9/2018

MR. CHAIRMAN : We have to regulate the House. Kindly cooperate.

st M PUTH AR : H PI-oMIC TR Y@ gl WIS A T g §1 39 R B A S g T 1 B &1 B
& fhar &R 7 & Bl gar1 g9 ey d Bfcdc gl N e 9 § 24-25 S B LY 21 0 YAl D 9 W® &
B Al ¥ AST oM &1 B fhar 81 B9 wel § b BW Aftensll B iREv § WR @ ad El, TERfl, e iR
AIEAIRES @ Afgereil &1 TR0 781 21N dd db 89 39 fdd B |UIE T8 S| 59 db g6 o d Aed-fed sreq darn,
Wd-afere § & B aran ol fUwst a7 g sfora 8, wiufedl # g g 9e1 ufaffie € 8 99 9% g 3w fad &
wel # e §1 8 Harry Afeen e & favelt el 21 ony 39 fAw d Adeew pe A, O a9 el dfdw #H qg St
T M R A 39 [ B T HA BT B BT I8 A 3779 AR fFrdgT e arean g1 59 @ &1 g S gy
a1 e 8, o wFeEt 81 @ 6 g8 fa T wre @ @fda gst gon ©) § ge drear g 6 a1 98 A wia 9 dfad gt gen
& 9 yRdR o U . (2aeEE)

sft el wem (gorh) : &9 o 39 fad & dee oM € ... (wy§um)

sft TH PUTE Tg@ ;A fHE IOR W ABY A § g AW Bl ... (AAYH) WS @D Y G WG & 8, ]| qH
HIGH T 3T 3N SR A7 | AR M ATl AN 2 . (raer)

MR. CHAIRMAN: Nothing will be recorded.
(Interruptions) ... *
MR. CHAIRMAN: Kindly address to the Chair.

... (Interruptions)

#ft W putd AIg@ ;- Ut Sfacie e & ufa, fest & ufa 98 21 .. (@EuE) e fiw afaredt o I @ dw
& @ Bl ... ()

MR. CHAIRMAN: Kindly conclude now.

* Not Recorded

#ft YW puter Ared : gaferg # onuw FMAeT SR argdn g 6 ov ol A9 W g | L (FAUE)  WRAT Siar a3
TFEIY &1l W el 3R Awel & ufa sfFcie 78 81 3 a1 THRemEs @1 Rivic & ard T 81 U IR 3§ a9 dral
ART &1L (HauE)  gHeRenSS & ufd, 3ol die darell @ ufa gHe wfvede 2 ... (arauH)
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MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... *
MR. CHAIRMAN: Nothing will go on record except the speech of Shri Ram Kripal Yadav.

(Interruptions) ... *
MR. CHAIRMAN: Nothing will go on record except Shri Ram Kripal Yadav’s speech.

... (Interruptions)

sft I pUTA TG (MY < TRAT ARARIT BT REVT S qTel AT § AT MY R AR 2 L. (JAUE)  AUST AT B
Telt WA 2 o i T fres), <fodl ok Afidi @ ad B ? ... (raEmE)

MR. CHAIRMAN: Kindly sit down.
... (Interruptions)
MR. CHAIRMAN: Kindly conclude now.

... (Interruptions)

oft 9 U ARG : AT I TH S DI IEE TS & ? I DY MM B 98 TN AT TG Bl L. (FEUE) <9 B oMY T
¢ G&dT| ... (TEAYUE) =T S 9 qel DI Sf Ghdt| . (@uE)

MR. CHAIRMAN: Kindly cooperate.

sft M PuTeH g ¢ gl § weT & Wl uell & ol W ardie A drEdn g 6 Sa-sie Afgensii & erawr e 8 Ss=N
fRvgRa™ @I o7 9grT &l ... (FEYr) TR 3y ferdl, s, enfidl ok srwferadl &1 diey Breay A a1 g @t daaar
S daal Tl dhal |

* Not Recorded
39 fdd &1 9 WY B, 3R 98 S WHT A AR, @ Sh! 99 db et 8l el Fahdl S 9 3 GHH w9 |

Fad! 2w S @Y a1d TE x| g8 faw ferar g, e el .. (@agE([r44])

MR. CHAIRMAN : You have already taken 12 minutes. You are a very learned, responsible and good Member.

Please conclude now.

sft X purer ATeT : WA S, H 1ol 9T FATE & R W@ g SR Hedl aiedl g b oTR 3T HIRG B dheR deell ared
g WRd B R ¥ ai b wfaffde < Aea € 91 agy, @@ e § W, e, aiffal ok efedl @1 o & fog s
IRET fae | WA BRD AU AT Sl Sl SUH 9T I 3MFT &1 8 3R S I8 BT B9 BT, .. (Taer)

MR. CHAIRMAN: Shri P. Karunakaran to speak now.

22/35



11/9/2018

... (Interruptions)
MR. CHAIRMAN: Nothing will go on record except the speech of Shri Karunakaran.

(Interruptions) ... *

* Not Recorded

SHRI P. KARUNAKARAN Sir, I thank for the opportunity given to me to speak on this Resolution.

I support the Resolution moved by our hon. Member Shri C.K. Chandrappan. It is very sad to note that it
is after 58 years of Independence that we discuss whether we have to give reservation to women or not. We are
quarrelling amongst ourselves as to who is to be given and who is not to be given. Why are we not able to give
it? I cannot understand it. The point is that women constitute half of the electorate in the world and half of the
population in the world. It is true in the case of India. It is true in the case of Kerala also as well as any other
State. When we look into the Council of Ministers, we are really in a very bad position. We are not attaining the
33 per cent mark in the case of Ministers. We are not able to attain it in the case of Members of Parliament. We

are not able to attain it in the case of Members of Rajay Sabha. It is true in the case of Assemblies also.

Nowadays, in all the fields we see that women are able to work with men. Either in the administration as
IAS officers or in the political field or in the health service or in the educational field or in any other field, we
see that women can do the work what the men are doing. Then, why are we not able to think that we can have a

consensus to give 33 per cent reservation to women?
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In the light of the 73" and 74™ Constitutional Amendments, it is evident that women can do a lot of
things in the administration. The main thing is that women have to be given a chance in the political decision-
making bodies. In the case of local panchayats, block panchayats and also district panchayats, when we have
given the one-third reservation to women, as far as Kerala is concerned, I am sure that we have made
tremendous changes. They work as Panchayat Presidents, Block Panchayat Presidents and District Panchayat
Presidents. No doubt, when we compare them with other panchayats, they have done a very good job. I am
proud of saying that because I have got the chance of participating in Delhi itself in the Total Sanitation
Programme and also in the Rajiv Gandhi Drinking Water Mission. In the Gram Panchayats and District
Panchayats, who are the Presidents and who are the Chairpersons? They are women members. They have done
it well as far as Kerala is concerned. We have seen that in the grass-root level organisations, they are
participating in the panchayat meetings, ward meetings and they are interacting with the IAS officers and also
with many other officers. We see that we have such a leadership amongst us. Then, why can we not give 33 per
cent reservation to them? When we see the statistics, in any country, the total population of women is 50 per
cent. So, it is really not a question of showing some mercy. I think this discussion itself is a sympathetic one.
There 1s no need of extending any sympathy. That is their right. We have to do justice to them. We have to give

due share to women[R45].

I can say that a discussion is going on in the Parliament as well as outside with regard to the Women’s
Reservation Bill that may come in the Parliament. As stated by other respected Members, why should we
worry? Why can we not introduce the Bill in the House? Let us start the discussion. It 1s not the question of
hiding anyone. It is because if we are not able to give due importance to womenfolk, no doubt this House and
also this century would really be committing some crime. Even in some countries, in South Africa they are

giving more representation to women as compared to our country.

We have a long history; we have a long tradition. Some comrades and some hon. Members have cited
some of the great leaders as women Prime Ministers, and also on many other positions. You see that this is the
question of social justice that we have to give to women. The political decision is the main issue. The women
have to participate in those fields. That is possible now in the local bodies but that is not possible in the State
Assemblies or in the Parliament. So, this House has to take a decision. Of course, it is true that there should be
some consensus. How far is it possible to do that? Even if there is no consensus, the UPA Government should

come with this original Bill. We are fully supporting that.
MR. CHAIRMAN : Please conclude.

SHRI P. KARUNAKARAN : I am just concluding, Sir. You see that there 1s a discussion that the membership
has to be increased to 800. Suppose that is done. Then, how will we identify ourselves if 800 Members are
there in the House and what about the security? What is the mentality that is ruling? It is the mentality of the
feudal view that we are not able to give any share to the women. Women can take it. You create more seats and
then only we can give that. So, I would like to conclude with these words. Women cannot, women must not and
women will not be kept away from the political decision bodies. All parties will have to understand this.

Otherwise, they will have to pay in the future for this great crime.
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sft sforar smarft wwmafa W@, # 7 @ 39 doer & 9wl & & foy e gon g ok 7 fRy & & fogl # ow 3w
AR ¥eq & AR @ Aared &1 &9 W g R & 6 aea € R®iife e 9w urdl @ wew wad €, e wate S
Ud Al 8 U@ U gford Aften S 9-T IR SR Uew @) qErE 8 gat €1 dfd dara 1e E 5 A s dm € o
far f&e awd® & 33 e oRervr &1 @' 87 ¥ 9@ Hed W W & R g9IRl Wil 9, Ul dra-fadeed @ iR
it gfg o fag®s, ame S o <iforg, & R TS BT UF TRE W YA 9 @1 81 [ S F ghard Iy, A B At
PY TS, T U VST TG RN BN ol T, AP A& D G H I uRacH T o Wb R T8 [ WIS T S W
AR B Sbed F @1 81 S AT 39 SEH A A il g &Y R B BT YN B B, 1 9 ARl B ghce 8l ddd
87 O A P Ue A & oTefBal B B B H THR UP W &, R AT AR B gHeS 8 Ahd 87 &I 4 AT Afgenait
& fearrch & add € e afgensit & an & uar 78 e o <@ 87 3 &R Afkenslt & gweg 8 & 9ad gl

Al 91 A8 B {6 48 9 A € St gl WR BN & drace, U drdl-fased 4 g w s ey gu Al
STechal, fiem & mR I fAufier w® S961 Pl 3R THIRAR A< 8 @ 2l sOfew 3@ 9 afgamsi & ™ w® 59
APR BT TG HIAT ATEd &1 F Heal g [ R Afgeneli & swad € @1 oMY M=y, H MU AN < g B 357
e & afews s0 wfier s & forg e amsyl ofew sfem, fies, sowder® ok 3@ @rfl &1 e & o o
giemy AT R, 1 89 50 Ufwrd ATRRTor BT W B @ fo AR €1 ' I8 E A R A e afgenstt @ aw
Y| A AR A & 6 BRI ATl A AT 31 8T g1 dla-[abheH /g @ 8 &l &, Sdifory Afgereli & 9% W) I
TRE ¥ 99T 91ed &l 3R AR &1 AU ddhds, vadl 3R AgARE Afgernaii # qic fGar sy o @ Afgenai & srre
T AT SAWA? S e, Afensll $ SE W g @l o S, Afgerd & i 3ER oy #fEesll & gHes § A1 sy 59
fdst BEEEA[r46][r47]

PR A AfRamel & ufi g & wueg &), @ f 50 ufierd smRero & aren et wed # @, &9 Swdl wndH s & fog
TR &1 B9 dlreha s A4 & e # agad g1 81 dF & 3l Ao 8 gl &l 39 [ad A & R olld B 7ew & W0
8, dTe} A 13-13 @G, 15-15 @ & &d Uiy te Argelt diax & ame aril & &M o & forg fefier = €
gfF drad I & U™ g ddd Sw @ U gF,... 9 faafie ) R T wen @) o, ag A 3w 3w @ aniE @,
Ahd= B ARG ST FaQ Hrenl &7 Bl 3@ Aifore 3§ it olie 3, Riife AR g7 I= & U 91 81 g 7 gafag 39 |4
qrd W IS aRE 9 TR BT ArfRu|

Fufa off, § & IR S AR TE wRAT A I & HEHL F AU a1 T Bl gl

rfior e waTera # o WAt qen Hudy o datea 7 g #A (sftacht gAw urdtd) ;o wften & ar A
IS 3D AT g1 81 @ aR H Ieoid Hedl Sfad 8l 21 oMy g4 ROde § a1 9 € &9 4 o4 Afare & ar # Q41 7 oo

JYTIY AEIey  ; Azl & IR H Tad 9 7 He| S o TG Fel T 8, 98 Rere I e foar Smem| ey 3 ard &
facper @ e 7 &Y We will delete it from the record.

sft sferar el : T dbas T 3R TE. Al B afearg afger T8 21

FYTIfy HEIST : 3T SUH T WY, B Told I BRI 9 [t S|
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* Not Recorded

#ft ek Bed vl Sff, a=we wed § 9eT # S doed T B 8§ SueT wHeiH S §Y A-9R v HEAl aredn gl
Sir, it is the said that women are the poetry of the world. They are stars or the poetry of the heaven giving clear
light and harmony. They are the terrestrial planets that determine the destinies of mankind. <@ &4 @rFT &9
T 8, 1 Al HEHY GBI & | TSl 98 WIg W 3R (01 &6 AR & fog @18 fadas arn aedt & Saar fkg 8@,
TE &1 99D fIY 98 W @Y 919 &1 98 W W B a1 & P Afgen iy &1 1 &6 UeH B & Y 3a 989 Bt Us @
21 # wed § Wad Ugel g del dredl g [ 3 R 959 & g8 Ay Sed @ Seg WRAR U9 Y iR TRd HNY| $v
A IR 7 T GhHA S AR H 1 a1d e, Y el € 6 I Al WifAfon B g Al Bl BIE T DS (IR Gl
FXD 39 Ayl AHd dl o RURe g 91 TH¥ &, SU I AU H are &

U S A 9% A AR A BT HGYAS ToRI A B S@d 31 I8 ¢ TARNE GiRTS W I SR o 7@ g
Adrefsht ®1 3y @, a8 Ao Reperae Bl 21 Regwm & oMol & arg dfar v § et ugdl afeen W & ar A ==
g M fp S0 aga Afeen Tl 7 sHd fRY axd gU FE1 o & i@ g™ # drdda g @ dddd d g,
RIS St ot € SwH qaiferd) gt wifen| a8 wer a1 f6 w1 airoie @1 T &, Sfd g9 WHMAT B A $Rd § al R R
d9F BI ORI TEI & BT AT BT QT S8 UgE U & [ BH AN S9 il Bl ReTAgS T8 BRI | FATGY AW & D
a7 I8 Qs oM 3 SeRd cé[R48] |

AT TRHR A T I RAId 99 A 1 9349 IR @ 2| A SR S A F4E G, T Tearger
DIt B Fa st d@ifvan <ft, a9 nféi A faer-fand o, o weafa & a8 dwe ar aEd 21 e wor ar-
aR ¥g fadue o$ 3R 814d, 84d Ud 85d sfisHe ® gRI TI-U FABRAUT §U, lfhsl ST DIy Rborarra el gafll &9 @red
& f5 a8 Rdrs @ & I i 3k <w @1 50 ufie wfEensit & STH1 E5 el

21 9@l & WY H AU 91 WA Bl g

MR. CHAIRMAN : Shri Tathagata Satpathy, please be very brief and precise because there are two more
speakers and then the Minister will reply.

SHRI TATHAGATA SATPATHY Mr. Chairman, Sir, I am extremely grateful to you for giving me this

opportunity. I will just take two minutes.

The main question is this. Who needs reservation? Is it the weak? Is it the helpless? Who needs
reservation? Are we accepting the fact that our mothers, our sisters, the Lakshmis, the Kalis, the Durgas of India
need reservation? I do not think so. The women of India have stood up through time immemorial against all sorts
of oppression, deprivation and they have the courage and innate strength to guide this nation. They have done it,

they have proved it time and again.

Sir, it is amazing that when the Members of the Congress Party, which is a part of the ruling coalition,
talk about their leadership, they talk about late Shrimati Indira Gandhi or Shrimati Sonia Gandhi now. In one
breath they take the names of these two ladies. It just shows that both these ladies did not need any reservation.

Even the Minister who has struggled and come up 1n politics did not need any reservation in her constituency to
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enter this House. In Orissa also, when my mother was the Chief Minister, she did not need any reservation. It
just goes to show that women have the strength and they do not need the kindness of men. What is this 33 per
cent or what 1is this 50 per cent? Probably a time can come when women can have 100 per cent representation in
this House. We should welcome that. It is the men who have to get out of this mindset of being dayalu. Are we
being kind to women by saying that we would excuse the weaknesses of the fair sex, the weak sex and so we
would allow them some quarter to survive? This is a ridiculous thought. We speak about sati and on the same
breath we accept the ideology of purdah. We have to get out of this deobandi mindset. We cannot accept that
kind of a mindset in a modern country.

Sir, I strongly oppose reservation and I think all women should be supported to grow on their own
strength. They have grown and they will lead. They are our mothers, they are the Durgas, they are the Kalis.
Long Live Indian womanhood!

MR. CHAIRMAN : There are a number of Members who want to participate. But due to constraint of time, I
will allow only one or two Members to speak now provided they cooperate with the Chair by speaking briefly.

... (Interruptions)

MR. CHAIRMAN : All Resolutions are important, all speakers are important, all points are important, but time
is also important. Now Shri Sunil Khan will speak. Please be very brief[k49].

16.00 hrs.
... (Interruptions)
MR. CHAIRMAN : Nothing 1s going on record.

(Interruptions) ... *
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* Not Recorded

sft gfter @t wwrofa weiey, st @ &, IswE S Wilegge oY € # SHS 99dE & @ foy @er gon g1 1996 W W9 A
# g0 e H i g Sdl wwy W oW <@ g 6 1141, 121 1341 3R 143 e wwn d ua wwer fAd & Aemm W g R &y
H1 g9 g2l AR R ¥ PE Ao @ fow @S Bar @ o #igensli & an # aga surar wwel e far Sar € e 3w
TR A A ARAHaT HH B E gAfe 99 wHT S9ET Wi TE B Sran €1 ugd & ag S arfey % afgerd s
oo § &1 FM &= B E? JOE & W F B Afearil I e & N A @ w® 2l fifvad deSeR 7 el # e
<t o | AT BT @1 ot gE <@ ol o A e oft 99 9y @ o7 | JaREl eI AdT Sl B gHY IAEYAT Bl hed
gt ofY | wfgem @) sifed o9 AR et & O SaT 7 & TR 3K TSl & S3R g faammR R @ |1 &1 99 wead
&t o, 519 98 A B IRV ofd A @ T @ 6 qEIeR H ga QT o fF 98 S S & U 9| A B IR0 o WR ga
Srer 4g AT A71 | Ao Gt &7 Asdl Tt TH 99 &R 1A Bl 99 98 ff diem @ fow @s ge S St a1 & e
21 She was a good leader also. 3w ik doe # afgansil & foy 33 udie Radem g =mfeyl ofe a8 e dwe 4 u=
& WY T 3T &, I &R Afel Ig | fh O 39 an H dio & 9 off sud el wvd €1 39 e & v § e
2ok fauer # B9 T, TS IR A [T 0 2| uf¥ew e F 739 srfeiic & am ot damal # wAfganed o A SR e
¥ SUTET YT R g

MR. CHAIRMAN: We are doing it in Maharashtra also.

st ghe @t ;. Frawa Jfafaua sves § qfadet o 40 wie 9 § 151 77 o e & suer weafa & wla aw
<, o1 agd el gl B urdl 39 fad o1 1996 W wHAT B W@ w SR i Wt B W@ §l 8 R ¥ Bl fewrn @ed €
g ufgerll dure § w qufa ag €| IR A4 2fRe E Aan 8, g & "o € Afee gud omEl # qar wE A g1 #
al Tl & oiled ¥ Fe aedl § [ $uan g9 e d  ufgensii & foy 33 wie Radew dd faa wdwwifa & ara SRyl

SHRI SURESH KURUP Mr. Chairman, Sir, I congratulate my learned colleague Comrade C.K. Chandrappan
who brought this Resolution of current importance before this House.... (Interruptions) At the same time, it
shows lack of political will on the part of the Government regarding this legislation. It is because this is a part of
the Common Minimum Programme. An important aspect of the Common Minimum Programme — [ seek the

indulgence of the House — is that the UPA Government is committed to bring forth the Women Reservation Bill.
[r50]

Now, Sir, suddenly the talk of consensus has emerged. I do not know when this talk of consensus has

emerged. In bringing forth an important social legislation, the history of this country shows that there has never
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been consensus. What about the Hindi Code Bill? Pandit Jawaharlal Nehru, facing all sorts of reactionary
opposition in the country, single-handedly brought the Bill in this House and passed it. So, it is the will of the
Government, the will of the Ruling Party that is needed. That is why, people have elected this Government.
This Government is here in power on the basis of a programme which was put before the people and later a
Common Minimum Programme of all the supporting parties was formulated. So, this Government should show
the political will to introduce the Women Reservation Bill giving 33 per cent reservation to women in the
Parliament and also in the State Legislatures and pass it. When the reactionary Muslim Women Bill was

introduced and passed in the House, I happened to be a Member. ... (Interruptions)
MR. CHAIRMAN : I know. I was also there.

SHRI SURESH KURUP : In spite of all sorts of opposition from all the progressive forces in the country, that
Bill was passed. ... (Interruptions)

MR. CHAIRMAN: Shri Suresh Kurup, please wait for a minute.

Now, the extended time allotted for this Bill is over. The Minister has to reply. We may extend the time
for this Bill by 15 to 20 minutes. After that, we will have to take up the next Resolution also.

Is it the sense of the House to extend the time for this Bill by 20 minutes?
SEVERAL HON. MEMBERS: Yes.
MR. CHAIRMAN: So, the time for this Bill is extended by another 20 minutes.
Shri Suresh Kurup, you may continue your speech now.

SHRI SURESH KURUP : Sir, it was the NDA Government which initially brought this consensus business
regarding the Women Reservation Bill. They could pass the Prevention of Terrorism Bill, which was defeated in
the Rajya Sabha, by convening a Joint Session of both the Houses of Parliament and they had the temerity to
pass it in spite of all opposition. ... (Interruptions) It is easy to say about Kali and all those things but the
actual fact is that in every sphere of life, women are under-represented.

Sir, what was the ILO study? You allow me two more minutes, Sir. Anyway you have extended the

time. ... (Interruptions)

MR. CHAIRMAN: Please address the Chair. If you start addressing other Members, then time will be lost, and
you will be responsible for it.

SHRI SURESH KURUP : Sir, the International Labour Organisation study shows, “while women represent 50
per cent of the world adult population and a third of the official labour force, they perform nearly two-thirds of
all working hours, receive a tenth of world income and own less than one per cent of world property”. This is
the situation of women all over the world. It is nobody’s charity. It is the right of women of this country that

they should get representation in all spheres of life, especially in the Legislatures. Their voice should be heard in
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the Parliament and in the State Legislatures. The Eighty-third Constitution (Amendment) Bill, which gave one-
third representation to women in all the Panchayat Samitis, is proved beyond doubt and it is working

successfully. ... (Interruptions)
MR. CHAIRMAN: You are right.

SHRI SURESH KURUP : Heavens had not fallen down when you gave proper representation to women in the

Panchayat Samitis. ... (Interruptions)
MR. CHAIRMAN: Please conclude your speech. The Minister has to reply.
SHRI SURESH KURUP : I will conclude my speech in two minutes.

The higher representation in all these bodies shows that the level of corruption will be less. The studies

have revealed that women representation in all the bodies has made corruption less.

So, what I want to say is that this UPA Government should show the political will to bring forth this Bill,
and in spite of all opposition and whoever opposes it, this Government should bring forward this Bill in this

House and pass it. ... (Interruptions)

MR. CHAIRMAN: Please conclude now.

SHRI SURESH KURUP : Sir, please allow me one more minute.

MR. CHAIRMAN: Kindly co-operate. You are a very good speaker. Please conclude now[lh51].

SHRI SURESH KURUP : As a tailpiece, I would like to say one thing. In the South African Parliament it was
only one lady Member, the legendary Helen Holsman, who said that apartheid should be abolished. She was
heckled and thrown out of the House. None of the male Members supported her.

MR. CHAIRMAN : Now, Mr. Minister. Kindly co-operate. Be brief and precise.

THE MINISTER OF STATE IN THE MINISTRY OF LAW & JUSTICE (SHRI K. VENKATAPATHY): Sir, |
am very happy to note that this House could discuss on the important commitments of the Government by way
of the Resolution moved by Shri C.K. Chandrappan, our beloved friend.

The motion is:

“In view of the demand for ensuring adequate representation to women in the State Legislatures
and Parliament gaining ground, this House resolves that the Central Government should bring
forward a suitable legislation to reserve at least one third of the seats for women in all the State
legislatures and both Houses of Parliament.”
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In this connection, I would like to draw the attention of this august House to the fact that the United
Progressive Alliance in its National Common Minimum Programme has stated that the Government will take the
lead to introduce legislation for one-third reservation for women in the House of the People and the Legislative
Assemblies of the States. The same commitment was also reflected in the inaugural address of the President to
the Joint Session of Parliament on 7.6.2004. Since reservation of seats for women is an important feature of the
Common Minimum Programme, the hon. Prime Minister also directed that the issue of piloting the Bill initially
be discussed in the Coordination Committee of the United Progressive Alliance. After holding discussion with

certain political parties, a new Bill has been prepared by this Government. The Bill has the following features:-

1) The Bill provides one-third reservation for women, including the number of seats reserved for
women of the Scheduled Castes and the Scheduled Tribes in the House of the People and Legislative
Assemblies of the States. One-third reservation for the Scheduled Castes and the Scheduled Tribes
shall be within the reserved seats for the Scheduled Castes and the Scheduled Tribes, as the case may
be. There is also a provision to make one-third reservation by rotation, where the total number of

seats is one or two, by adopting the block-wise formula.

2) The Bill provides for reservation for women in respect of nominations of Members of Anglo-Indian

community in the House of the People and Legislative Assemblies of the States.

3) The Bill provides for reservation for women in the Legislative Assembly of the National Capital
Territory of Delhi.

4) The provision of reservation for women should cease to have effect on the expiration of a period of
15 years from the day of enactment of the Bill.

5) The Bill does not provide for reservation for women belonging to Other Backward Classes as also for

extending similar reservation to women in the Rajya Sabha.

With a view to arriving at a consensus, a meeting of UPA was held on 23 August. We also convened a

meeting of leaders of all the political parties on 24th August for ascertaining the views of the parties. In view of
the divergence of opinion, no consensus could be arrived at. I hope an agreeable formula could be arrived at in
the near future. This also includes the formula of the Election Commission put forth by the BJP.

Therefore, there are three views. One view is that in the existing seats, one-third seats should be reserved
for women. Another view is to increase 33 per cent seats so that 543 seats will become 724 so that women could
be provided the required seats. And the third proposal is the one put forth by the BJP that the political parties
should reserve one-third of the seats.... (Interruptions) Yes, this is the view of the Election Commission also.

Therefore, the political parties should be insisted to reserve 33 per cent of seats for women[m52].

[t33]
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So, any one of these theories should be adopted. Therefore, in view of the aforesaid, it may be noted that
the Government has been making sincere efforts for evolving a consensus on the provisions of a legislation
providing for reservation for women in Lok Sabha and State Legislative Assemblies. The matter is to be

considered in its entirety and a consensus amongst political parties is yet to be arrived at.... (/nterruptions)
MR. CHAIRMAN : Kindly complete.

SHRI K. VENKATAPATHY: Hence, unless a consensus is arrived at, it may not be possible to finalize the
proposal. This will take some more time.

Therefore, in the circumstances, I would request the hon. Member to withdraw the Resolution....

(Interruptions)

SHRI C.K. CHANDRAPPAN (TRICHUR): You said that in view of something, I should withdraw the
Resolution. But on what basis, should I withdraw it? ... (Interruptions)

MR. CHAIRMAN: Mr. Chandrappan, please be brief.

SHRI C.K. CHANDRAPPAN : [ should hear from the Minister.... (Inferruptions)

MR. CHAIRMAN: The Government is trying their best to come to a consensus, and then they will come with a
legislation.

SHRI K. VENKATAPATHY: I have stated that in the circumstances, I would request the hon. Member to
withdraw the Resolution.... (Interruptions)

SHRI C.K. CHANDRAPPAN : Do you want me to withdraw?... (Interruptions)
MR. CHAIRMAN: Yes, he wants you to withdraw the Resolution.
... (Interruptions)

SHRI K. VENKATAPATHY: I have got very good appreciation for this, and our hon. Members have expressed

their views and opinions. ... (Interruptions)

SHRI C.K. CHANDRAPPAN : Will you bring the Bill in a stipulated time?
SHRI K. VENKATAPATHY: The consensus will definitely be arrived at. I sincerely hope.... (Interruptions)
MR. CHAIRMAN: Mr. Chandrappan, you kindly be brief.

... (Interruptions)
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.. (2raEm)
MR. CHAIRMAN: Nothing will go on record. Only the Mover may kindly withdraw the Resolution.
(Interruptions) ... *
SHRI C.K. CHANDRAPPAN : I have to reply. It is my right.... (Interruptions)
MR. CHAIRMAN: I am requesting you to withdraw.

SHRI C.K. CHANDRAPPAN : I am really disappointed by the reply of the Minister. Thirty-five Members of
this august House have participated and spoken on this Resolution. I think, an overwhelming majority, except a
very few, was in full support of a legislation providing one-third representation to women. We are asking you for
this because it is a part of the National Common Minimum Programme. If you are telling that you will do it only
after the consensus is arrived at, then I will say that the consensus will never arrive. We have seen how they
have tried consensus for five years, and it did not come. I do not want this Government to do that exercise. They
should have more serious commitment to the promise that has been made to the country, and they should also
take a firm position because you are a Party claiming to have Pandit Jawaharlal Nehru’s heritage and Shrimati
Indira Gandhi’s heritage. There was no consensus arrived at whenever important Constitutional amendments
were brought forward. In the of Constitutional Amendment to overcome the Golak Nath Case verdict, you did

not go for consensus. It was voted and decided. What is lacking is a political will. If

* Not Recorded

political will is not there, this is never going to happen. This is all trying an attempt to dupe the people of this

country and saying that we are for this or that.

I have a word for BJP about the kind of acrobatic exercise that they have done. It is a perfect acrobatic

feat. You were the people who promised the blank cheque.... (Interruptions)

16.19 hrs. (Dr. Laxminarayan Pandey in the Chair)

SHRI SUSHIL KUMAR MODI (BHAGALPUR): We have given the blank cheque. We have not withdrawn it.

... (Interruptions)
MR. CHAIRMAN : Mr. Chandrappan, you please address the Chair.

... (Interruptions)
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SHRI C.K. CHANDRAPPAN : Still you have a blank cheque! .... (Interruptions) No, 1t was withdrawn
yesterday.... (Interruptions)

SHRI SUSHIL KUMAR MODI : No, we have not withdrawn. .... (Interruptions)
SHRI C.K. CHANDRAPPAN : This is another blank cheque.... (Interruptions)
MR. CHAIRMAN: Mr. Chandrappan, you may address the Chair.

... (Interruptions)

SHRI C.K. CHANDRAPPAN : What I am saying is that they have switched over to another suggestion[t54](iss)

... (Interruptions)
There [eS6]are two blank cheques now; earlier, there was one blank cheque from them.

The point now is that we want this Bill to come. It is not a charity. It is a matter of doing social justice. It
1s in the spirit of the Constitution which promises in the preamble that it would not discriminate on the basis of
sex. Now, women are being discriminated against. So, we want this legislation to come up. I am sorry that the
Government is not coming forth with a statement that it would bring in legislation. ... (/nterruptions)

They want me to withdraw my Resolution. Is it out of friendship that I should withdraw it?

SHRI K. VENKATAPATHY: The UPA is committed to introduce a Bill. There is no doubt about it. ...

(Interruptions)
MR. CHAIRMAN : Please do not interrupt. The hon. Minister is replying now.
... (Interruptions)
ot et PR A eI # o TS AT AEA ... (AW T g G v o, (1)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ... *

SHRI K. VENKATAPATHY: Mr. Chairman, Sir, the UPA is committed to introduce a Bill. There is no doubt
about it. There is also no doubt about the fact that we want to empower women politically, socially,
economically and in all spheres but we are discussing matters with the political parties and we want to arrive at a

consensus.

SHRI C.K. CHANDRAPPAN : If consensus is not available, what would you do?
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SHRI K. VENKATAPATHY: The very fact that all the hon. Members are participating in this discussion with
avowed interest and zeal would disclose the fact that we are all interested in the matter. So, we have to take the
House into confidence. Definitely, the Bill would be introduced after we arrive at a consensus. That is all I

would say.

MR. CHAIRMAN: Mr. Chandrappan, are you accepting the request of the hon. Minister?

* Not Recorded
SHRI C.K. CHANDRAPPAN : Yes. In view of the fact that the Chair is also saying that they have made a
commitment to bring forward a Bill and taking into account the fact that the people of this country would not

spare anybody who would betray women, I withdraw the Resolution.

MR. CHAIRMAN: Is it the pleasure of the House that the Resolution moved by Shri C.K. Chandrappan be

withdrawn?

The Resolution was, by leave, withdrawn.
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